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Issue notice of motion, returnable 

within three weeks, 

kkt List on 29.11.2001. 
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emb er 

bb 
• 	

• 29.11 .011 	fir. SSarma, learned cojnsel for 

423 	 the 	Pflflt$3 has stated that he 

has recived the instructions from 

Xu  responCert nos, 1 and 2 to represent 

(LtLi 	
Y" 	 their case and eccordingly Ilr.Sarma, 

prays for three weaks time to rile 

	

1 	• 	 written statement. Prayer is allowed, 

• 	• 	7ci('T ),• 	
List on 24.12,01 for order, 

	

14/i). 	 flember 	 \Iice—Chajrman 

mb 
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tJ" 	t. 	 Utk 

cL c CL 4 -e cf 
24.12.01 	List on 15.1 .2002 tø enable the 

respondents to file reply, 

9T 

fember Vica..Chaj man 

List on 592.02 to enable the 

respondents to fil,e wtten statenent 

\cCt 	" 
Membex

c'L 	
'- 	•Vice.-Chaj.rman 

-Ni '•fv 	uF 
	

mb 
vW 	 ,'ie4 	Is. 1.02 

\ \2 

'&b 	-A 	eU* 

lW'. ISAk 4 	 LC& 

lm 

	

5.2.02 	 Lis.t the matter on 6.292002 

alongwith 0,I. No, 487/2001,  

- 	' k 

Member 
	

Vi'c'e'Chairma 
mb 

	

6.2.02 	 Heard Mr. M.Chanda, learned, ccu 

-sel for the applicant and also Ilr.S.Sarma, 
t4s 1L0 	 - - 

learned counsel, for the respondents. 
i 	u 	 ,iz-- --' .•'l ' 

This is a tontpt Proceeding 

for alleged and violation of;the order 

dated 5.6.2001in 0.A.423/2OOO. It 

-?7 	ae&'- 	 appears that pursuant to th,e ,direc"ti,,on. 

or theTrjbunaj in the aforesaid 	the 

respondents took a decijo 'on the 

rePresentationrrererred by the applicant 

by order dated :4th December,2001, which 
ctic 

js a subject matter in O.A. 487/2001. In 

	

' 	 I' 

cur'cumstanoes, we donot find any merit 
is 

- 	in continuance of the C.P. The C. P.Jaccor 
S 	 5 

di r' ly, C los-sed. 
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IN THE CENTRAL ADMINISTRATIVE TR!BIJNAL 
j-'g r ittr e 	a rr,r n -, i- nrt 	a-ir rt. £ • 	ru,. 

jUWAHAI1 IiI1H *U%IX11Ai1 

Contempt Petition No.- -' i2001 

I.. 
In O.A. No.423 of 2000 

In the matter of 

Sii Tapan Kumar Chakraborly 

. .. . ..........
Petitioner  

	

-Versus- 	 - 

Sri H.M. Cairae & Another. 

. ..... .........
Contemners  

-AND- 

In the matter of 

An Application under Section 17 of the Administrative 

Tribunals Act, 1985 praying for initiation of a contempt 

proceeding against the contemners for non-compliance of 

the judgment and order dated 05-06-2001 passed in O.A. 

• 	 No.423 /2000; 

• 	 I 

-AND- 

In the matter of 

Willful disobedience and non-compliance of the Order 

dtd.05.06.2001 passed by this Honbie Tribunal in O.A. 

• 

	

	N0A23 /2000 directing the contemners to re-consider the 

case of the petitioner for his posting at Calcutta; 

• 	• -AND- 

2 	 _ 



2. 

• 	 Inthernatterof: 

Sn Tapan Kumar Chakraborty 

Son of late Motilal Chakraborty 
• 	. 	 Resident of Kanakpur Part-ll,Silchar-5. District-Cachar 

(Assam). 	. 

Petitioner 

-Versus- 	. 

Sri H. M. Cairae 

Commissioner, Kendriya Vidyalaya Sangathan 
• 	 (Hqrs), 18jnslitutional Area, Shaheed Jeet Singh 

Marg, New Dethi-16. 

Shri D. Singh Bisht 

Joint 	Commissioner 	(Admn.),Kendriya 

Vidyalaya Sangathan (Hqrs), 18,Jnstittilionái 

Area Shaheed Jeet Smgh Marg, New Dethi-16. 

....... ....... Contemners 

The humble petitioner above named most respectfully sheweths: 

1. 	That this petition arises out of willful disobedience and non-compliance of the Order 

dtd.05.06.2001 passed by this Hon'ble Tribunal in O.A. NO.423/2000 tiled by the'petitioner 

wherein the contemners alongwith the other respondents Were directed to re-consider the case 

of the petitioner for his posting at Calcutta in view of the option exercised by him seeking 

choice station posting. 

• 	2. That tersely desciihed, the brief facts and circumstances of the case under which the 

aforesaid original application was filed by the petitioner were that the applicant, being 

aggrieved by an ordci datcd 13.11.2000 issucd by the Contcmncr No.1 transferring him from 



I 
Kcndiiya Vidyalava Sangathan, Regional Office, Silehar to Kcndriya Vidyalaya Sangathan, 

Regional Office, New Dcliii, in violation of the existing transfer guidelines and in frustration of 

his claim for choice station posting at Regional Offce, Calcutta, had approached this Hon'ble 

Tribunal praying for setting aside the impugned order of transfr and for issuance ofdirecinns 

upon the respondents to consider and pest him to his place of choice at R.(i, Calcutta. 

That the petitioner was brought to Regional Office, Silchar on transfer from Regional Office, 

Calcutta on 31.10.1995. However, on completion of a fixed tenure of three years service in the 

NE Region, the petiti4ner exercised his option in terms of the existing transfer guidelines for 
choice station postiii .g at Regional Office, Calcutta. But, his case was not duly considered by 

the respondents in a most arbitrary and unfair manner. Nonetheless, he continued to press the 

respondents for redresai of his grievance but in vain and surprisingly by the impugned order 

dtd.13.11.2000. he wastransfened to Regional Office, Dethi in colourable exercise of power. 

That at this stage, because of the inaction of the respondents (therein), the petitioner 

approached this Hon'ble Tribunal in O.A. No.423/2000 to remove this discrimination and 

athitrary action and this Hon'ble Tribunal after considering the matter had been pleased to pass 

interim orders on 07.12.2000 and 25.04.2001 restraining the respondents (therein) from 

relieving the petitioner from Silchar and from filling up the vacant post of Assistant at Regional 
Office, Calcutta. 

That the above mentioned original application was heard in due course of time and after 

hearing the parties and cnsidering the materials on record, this Hon'ble Tribunal allowed the 
...i 	,-'.....i... 	.iii i 	tc ','ci 	.1 .:... 	. 	i.. 	 . 	 l.._ appiai1Ofl viuC. iucr Lfl.U.uJ.Uo.LuuI aflu 	IJIC rex)iiuciii 	rnj 	ie-oniui 

ease of the petitioner for his posting at Calcutta on the basis of the representations so far filed 

by him in the year 19992000 and as per transfer policy guidelines. 

A copy of the order Itd.05.06.2001 passed by this Honble Tribunal in O.A. No.42312000 
is annexed herewith as Anrexure - 1. 

That the petitioner obEaiied a certified copy of the said order dtd.05.06.2001 and served the 

same to the contemners (through, proper channel) vide his letter dtd. 2.06.2001 and the said 

; 



4 

letter was duly forwarded by the Assistant Commissioncr, K.V.S., R.O., Silchar to the 

ontemners bide letter no.F.No.4-1/2000-KVS(SR)/4360-66 dtd.28/26.06.2001. 

Copies of the letter of the petitioner dtd. 25.06.2001 and the letter of the 

Assistant Commissioner dtd. 28/26.06.2001 are annexed herewith as Annexure-2 and 3 

respectively. 

7. That in terms of the directions passed by this Hon' Me Tribunal in O.A.No.423/2000, the 

contemners were required to re-consider the case of the petitioner for his choice station 

posting at Regional Office, Calcutta and were also required to pass necessary orders to 

transfer and post him in the vacant post.of Assistant at Regional Office, Calcutta. But the 

contemners have not taken any action in terms of the order of this Hon'ble Tribunal 

dtd.05.06.2001 and thus have willfully flouted the order of this Hon'b}e Tribunal. They 

have, therefore, made themselves liable to be punished for violating the order of this 

Hon'blc Tribunal. I 

8 fhat the above action of the Contemners amount to willful disobedience to the Hon'ble 

Tribunal's direction and the same has been committed deliberately and intentionally. The 

conteniners are still acting arbitrarily and capriciously in their own design and this has resulted 

in substantial intefferene with the due course of justice. Hence, this petition for appropriate 

order under the law. - 

That it is submitted that the contemners willfully did not take any inititive for 

implementation of the &der dated05.06.2001 passed by the llon'ble Tribunal in O.A. No. 

324/2000 and have deliberately defied the Urder of this Honble Tribunal which amounis to 

contempt of Court. Therfore, they are 'liable to be proceeded against and punished according to 

law. 

That it is a fit case for the Hon'ble Tribunal for initiation of contempt proceeding for 

deiherate non-compliance of the order thted05.06,2001 passed by the Hon'hle Tribunal in 

O.A. No. 423of 2000. 
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I. 

11. That this petition is made bona fide and for the ends of justice. 

Under the facts and circumstances stated above, the Hon'ble Tribunal be 

• pleased to admit this petition and issue notice on the contemners to show 

cause as to why a contempt proceeding should not be drawn up against 

• 

	

	them and to show cause further as to why they should not be punished 

for willful disobedience and non-compliance of the order dated 

• 	05.06.2001 passed in O.A. No.423/2000; 

-and- 

cause or causes being shown and• upon hearing the parties be pleased to 

punish the contemners in accordance with law and be further pleased to 

pass any such other order or orders as deemed fit and proper by the 

Hon'ble Tribunal. 

And for this act of kindness the petitioner as in duty bound shall ever pray. 



AFFIDAVIT 

I, Sri Tapan Kumar Chaicraborty, son oflate Motilal Chakraborty, aged about 45 years 

resident of Kanakpur Part-il, P.O.. Silchar-5, in the district of Cachar, do hereby solemnly 

declare as follows :- 

That I am the petitoner in the above contempt petition and as such well 

acquainted with the facts and circumstances of the case and also competent to 

sign this affidavit. 

That the statement made in para 1-1.1 are true to my knowledge and belief and I 

have not suppressed any material fact. 

That this Affidavit is made for the purpose of filing contempt petition before the 

Hon'ble Central Administrative Tribunal, Guwahati Bench, in the matter of non-

compliance of the Hon'ble fribunal's order dated 05.06.2001 passed in O.A. 

No.423/2000.. 	And I sign this Affidavit on this 15th day. of October, 

2001. 	. 

Identified by 

Advocate 

Deponent 

Solemnly aflinned and declared before me 
by the deponent who is identified 

Advocate on this.Wiay 
...2001. 

Advocate 
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A. 

DRAFT CHARGE 

Laid down before the Hon'ble Central Administrative Tribunai Guwahati for 

initiating a contempt procedirig against the contemnerS for wWful disobedience and deliberate 

noncompliaflCe of order of the Hoiib1e Tribunal dated 05.06.2001 passed in O.A. 

No.423/2000. 

4. 
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1 

Zzmcjathan j.teaching and non eaching, a 	ornid by 

the L'ducatiOn CocJO and Accounts, COdO of.,the Sangathn 

apart from various guideline CirCular The sangathan 

has been isuingvariOUS transfe g 	so ,  time 

to time every year on adopting 'policy regarding tranOCr 

and posting..ofthe  empioyeea..,I1$Pethi lines iS51Cd 
I 

Lor theya ari99596. MPor80nC0mPl0tifl 0flO'øX ?Li ;utay 
,c  

at the aa,net station 
r 	-. 	 • 	i 

similar conditi0n8Werca180 	orporated in Ithe transfer 
,..' .; 	•• 

policy.guidelifl5 for hey 	?:9.7.a 	1997-98. In the 

	

transfergUi4e1ifle5. £or the 	ar,199899 :iLwaa provided 
I 	 ':' 	::: 	

' 	•• 1:1 

ithat. a peson 	 phhave , comploted 

	

.. 	 '' 
rninirnusnOñC year's serviceath1&Pe5eflt piaceOfpoStiflg. 

it ws a1soprov1d.ed thata person: havirtg completed 3 years 

tenure jfl orthEa3tern j  Region :  would be entitled to transfer 
' 

	

• 	 a place of his choice Theappliaflt on completion of one 

( (
fr at Silchar soughtfor transfer tc Calcutta RegiOnal 

to the applicant .though posts were 

available his case WS nOt con8iç1erOd,; WitL9ut any.rea8Cfl. 

The applicant however continued k tO..Pre0th mat.ter and 
• 	:c•.. 

aubmittod representation 'from time to time •The app lic ant 

si : similar 1y sumi.ted repreent,at9qefoe the authority 

fo his transfe to Caicuta,pfl comp1etionO, 3 years 

service 61 30.10.1998TheaPP1t9 	also,submitted repre- 

sentation in the year 1999. parailoOf the 	ancfer Guidelines 

:4ntr0du 	by the.Sangathafl.Ofli,25.l.2090 is reproduced bolowi 

	

IY 	r..ç •."(l) Wheretransfer Is sought by a teacher 
under para 8 of the guidelines after 

	

• 	 •. 	corLtinUOue.fltaY'0f 3 years in F1E & hard 
1 stations and 5 years elsewhere at places 

	

• 	. 	. 	. . . 	 "i: 	whichWere'. not'of his choice, or by 
teachers falling the rovison to para 7 of 

• !'1i. 
theseGuideline8, or very hard cases invol- 

I 	 ving huxnn compassion, the vacancies shall 
, 	be created to accommodate him by transferr= 

ing teachers with longest periodof stay 

	

•• I 	• 	 : 	•.:.y 	 ...-•• 

1 	
. 4 

1 	•. 	 . 
• 	 . 	• 	 . 	 cor,td...3 

.4 



10?. 
at that station provided they have 8erd for n years at 
that Station. Provided that Principals • 	who have been rtained under para 4 to 
prcnote.ce11ence would not be 
dispJ.aced under this C]. 

• 	 1 .2)* Whlle transforing,out such teachers. t 'Pr efforts will be made to accomrnoto 
itidy teachers at nearby plaCC5/tatjons 
to the extent possible and admjn.js- 

, trative]. desirable,. 	- ............. ,,1. ,  " 	

3) In case where a vacancy cannot be 
•• tx created.at.a.5tatjoflof choice of 

a teacher under this clause because 1 	

r 	teacher at that 6tatjon has the 
required length of stay., the exercise 
will be.peatefor . the station which 
is the next Choice of, the teacher 
seeking transfer. 

ote s The 7 transfers proposed under tlits 
...............ruje sha].]. be placed before 

jA 	 Consisting of Addjtioai Secretary 
I 	 (ducatj) Chajrm, Commissioner Mei- ber •-' 	

and Joint Comlssjoner(Ad) 1Vs as the 
tiember Secretary.'. 

/ 	 kA -cding to app1ict though he asked -  'for such transfer 
after Conlp1etj 	of his tenure his Cao was not considered 

transferred out to Delhi Which 

"wasnot,his choice. Hence this appljction assailing th 

• aforesaid order as arbitrary and d'iccrininatory. 
--3., 	The:rcspondents Cortested the case and submitted 

Its written staement In the written statement the 
• 	 .- 	 . 	 ... 	 . 	

. 

respondents hae stated 'that his Case for transfer to 

<VS Regional of ice Calcutta could not be considered 
;Decauae 

-of the.,di8cipljnary proceeding initàtd against. 

..................... 

the appjjeant as tar back in 17.9.1997. The respondents 
A 

• . ilso stated -  that his representatio n  for modification of 
• 	't;o trar EOr-Odr- was copojdcrod o tid a Me was turned 

down in view of, the paa 48(d), of Transfer .  Guidelines, 
1 hava. heajd jr, S.DUtta , earned 

.-• 	

- 	 -_---, _,- 	 - 	 dy'u_ .Luy 

for the applicait and r S.Sarmap learned counsel for 

the respondents respectively at lengthl Adtnittedly there I 	 ••1 
is no dispute as.to  entitlement of,a choice posting after 

complticn of tenure in North Castor -n Region The policy 

1'~V 

.contd..4 
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;..,; 

;..•' : 	 0,, 	 •f 	 . 	 .., 

guidoU.nesas well as thoeducation and accountO code also 

speaks.:of :the policy of giving choice posting after ccple- 
'.'. I '.. 

There is also no dispute 

that theapplicantcomp1etod his tenure at North East arid 

thero is also no dLpute that t..here is a post at Calcutta 

Regional office. Mr S.Sarma further re.ferring to the written 
ill 	 I 	 Ill 

'J41statemantJcontended that in view 1 of 1,  tho 4 pendericy of the 

departmental proceeding againstthe applicant his case 
1 	 • 	 3 	.  

could.not beconsidered for posting at Regional office, 

;,. Calcutta... The disciplinary proceeding initiated as far 

back in 1  1997 'The applicant submitted his written staterr'nt 

The:r9ds, pertaining to disciplinary proceeding were 

'requisit.onedby the KVS Headquarter ThL applicant in 

ffact assailed the procedirig before the High Court in 
II 	

I 	Civil Rule No 931 of 1998 That Civil Rule is yc.t to be 
II 	 i 	I 	1 	 I II 	 I 	 I 

Usposed of In the aforementionedicivil' Rule the High 

Courtássedthe following interim  order : 
• 	........... 	 .. 	 • 	 . 	 . 	 .. 

I 

."Heard 'learned counsel for the parties 

	

,1) 	
Petitioner has approached this court 
for an order quashing departmental 
proceeding which has been initiated 

	

\ \ 	
1 	 aga.nst him 

• 	. 
. 	.;:' 	.:, It appears that the petitioner wao posted 

as U.D. Asstt. he made certain note for 
the benefit of perusal by 	his superiors 

. 	. 	Inregard to advertising certain vacancies, 
• the said note was .'..to 	finally approved 

by the respondent no 6, the Assistant 
• 	. 

:. 	 . 	. .. . ., 	 commissioner, it was after his approval I, 

t that the advertisement was issued and 
appointments were made. M per the charge, 

I . 	the petitioner 4 is said to be guilty 
enlarging the age limit for recrulunent to 

= • 	. 	 ' :. 	the post and have also enhancei -ig the 
number of vacancies • If, what is said 
again8t the petitioner Is correct then 
all the authorites including the repon- 

3 dents no 4 and 6 who were the relevant 
J 	, ' 	officers to finally approved should also 

10 	I 1 1 	
T have been roped in discharge 	It also 

I hov'ever appears that only the petitioner 
II 	 I 1b 	and another Class III officrr, 	namely. 	thr 

Il I Office Superintendent have been made 
II  

1 	.-• 	- 	answerable for illegality resulting in 	the 
illga). appointment 	These alone would 

1 I 	 I 

contd ... 5 
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V. 	 not reveal the actual. role played by 
the officers in making i 1 

 a
llegal appOifl-

tments. The respondents re therefore 
under obligation to hold fresh, enquiry 
and i.ntiato di8ciplinary proceeding 
zigtiinnt all tkm p2rt3ontJ pot3cerrI,d 

•, Inc lding the of ficors who were re'Jpori-
cible for ta1king,thef-inal decision 
accordjng:'term3; . oftheUvertjsement. 

• 	 Tj1 it Is done, the' peceeding intiated 
against bho'petitioner'shallremjn 
stayed.  

• 	 I..4 

The eforomentioed order is still continuing.,It. has been 

statod that no action so far were taken by tie responuents 

for initiating 'any: proceeding againSL thoserespondents. 

Sc'rneof the oUicers involved in the caisehavo already becm 

retid and respondent ?Io 6, thL thcn 	istnt Comuils icner 

was promoted to the  post of Deputy Commissioner and there- 

ft 	to Joint Conirnissioner and at presnt he Is holding 

'thpost of Joint Commissioner in the Headquarter. The 

nat:e of,  the proceeding (,sreflocted in the aforementioned 
I'. 

of the High Court. The materials on record did not 
- 

Itjiicate that the records of the proceeding are in Calcutta 

-." 	Regional office. In such a situation the plea that was 

taken by thu respondents fornot considering the case of 

the applicant for achoice posting of theappHcant at 

Calcutta carinot be a valid reason. Para 18(d).pf the transfer 

guid?line also Cannot stand on .the'wayofE'the.responc]ents 

to consider the case of the applicant for a choice posting. 

III the circumstances the impugned order dated 29.1 .2001 

reJc(ting the ropro5entation of,  the applicant car)not be 

su.st,Ljned as lawful.For'all.thé reason8stated.above, the 
• 	 ' 	 , 	 .'• 	 ' 	 ' 

respondents are accordingly directed to re-consider the 

of the applicant for his posting aCalcutta'on the 

of his representation so far fil'c1 by the applicant 

in the year 1999-2000 and as per the 'policy ,  guidelines 

without' being influenced by the pendency, of the departmental 

contd.'.6 
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:-i3-  . 	

I 	• 

0 	 proceeding mentiored in the written statement . 

. 	 . 	. 	 .... 	. 	. 	 ..

.! 	• 	i. 

. . . . . . . The appllcat.ion is 11oied ; . the ,  extent indicated. 

The Interim order dated 7.122000 and 25.442001 

; 	
pssedby thi;'FLibUfla1 sha 11 re.main:oPerative till the 

comploticn of 1 teabove xercisefor posting him against 
h:•,. 	r 

the vacant pOSt 1at Calcutta. 	 I  
A 

There shall, however, bo no order asto costs. 
1 %  r  

' 
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Tui i7orniniseioner 
Kendrtya Vidyalaya $angathan 
18I3tivutional Area 
Shizhujct Joet 'ingh Marg • 	
Nev1)lh 110CJ. 	 i- 

Ref. s Ordor dated 5.6.2001 paneiod by the !fonb90 
CAT,Ouwahatt,in 0.A.No.42512000(2apan Xr 

India & Ora.) 
:' 	• 

.SiI 	, 	 . 	•'•.• 	 I  
Enclosed please ftnd herewtth a copy of the above Order passed 

by the ffon'b1e i1rib4nal t 1n theabooe mentioned caSe. 
Inthis connection,! may sag that byan order dtd,13 0 11.2000 

1 was transferred frdmR.O.,SloharL'to.R.O.,.DeJhion the plea of 
Public interest  zoithout constde1z'tng:.my; option:.f or choice station 
posting at R.00dlcutta.I had completed.my tenure tn the North Ra 
during the year 1998  and durtng.t1zo. year 1999-2000,1 had opted for 
posting at Calutta 0  

Ny roprsontation for 'ro—coistderatton/modification of the 
transfer ordcr so as to transfer  me to Calcutta was cZtpoced of by 

rner,wr'andum dtd.012001 contending,tnter..alia,that 1 was transferred 
• to fl.0.i)olht,nconsic1orat2on of my request fortranafer on 

co771.1etion of tenure at SUchar, and my prayer for posting to 

Cal :tta couldnot be acceded to in view of para 18(d)of the' transfer 

	

• 	guid'lirzes. 	I 
1 oha1l'nged the transfer orderbeforeths ffon'ble CAT,. 

	

r•' 	Gu1o. 1 atiin O.A.No.42312000.The ffon'blo CAT,üpon threadbare 

	

.:ç 	 c0r'1doration ófthe  .matter,has been pleao.d.to  hold that : 
• (i) pari8(d) of the transfer guidelines is not appltcable 

th n' case and: cannot stand on. the' way for considering my posting 
at (klcutta,and J • ('Li) thel  plea of pendency of the dt3ciplinary proceeding 
cannot be a valid reason for not poatng me at Calôutta. 

• 	 It may not be out of place to mention hero that during pendoncy 
. 	•*,._ 

0; he casc,the ffobble Tribunal passed orders on 7.122000 and 

\z.4.2001 proh1ibt'tng my release fromSilchar and filling up of the 
\%vaaiznt post 0f49s'tstant at Calcutta.. 

J1 	The ffon.ble CAT,vide Order dtd.5.6.2001,has allowed the 

aop.1.catlon filed under O.A.11o 0 42312000 with the following direction : 

all the reasohs,stated aboue,tho respondents are 

.accrdingly d'Lre 1cted to reconsider the ciae of the' applicant for 

• 	 . 'his gosttng at1  Calcutta on the basis of hs representation so fqr 
ft.ld by the dpplicant in the year' 19992600 and as per policy 

(JLLtdeltnCS witho1ut being influenced by the p3ndency of the 

	

• 	 disciplinaru jro1cocding mentioned in the written statement0 
The iapplicat'ton is allowed.... .. . . . 	. * 1••• • 	• 	. . . . 

Contd.P/200.... 

I'. 
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. . 	 , 	. 	 . 	 J 	. 	• • 	'i . ' 	 . 	. 	., 	 . 	
; 

:• 	: 	.,: 	• 	 . 	 , 

. 	. 	.. 	; . 	
by 

tvs T:ibu.nai,'pZa21 	
(cornP1etiO.fl ,.ofthe abovo 

cxrt$O for. postng:tm 3t 't)io vacant post at:a1CtVttao " 
you 

: f I,l thO 	
to knd1y 

. 	 . 	
0 	 • 	

: 	 • 	
• ••' 	

- t.#. 	' 	•r; 	
•:.' 	'• 	 i 	 . 

. 	tranfor,  me .to.R.O0Ca1CUt,tC, 	
Ron b1d, 

	

( 	I 	 I 	 V 	
e 	

4 

CAT 	 COPt/ o4OffcO Orer' loF. 2_58188 

_RYS'2&C)itd.19121.07089i s enclosed for ktnd perusql anc refcraflC& 

p1l3c13E 

 

'Zn anticipatiOfl0fiY0Z carly action. 	i 

I 	 c :  
,RflCOb6d : A J. 6opj of the 	 j 

I 	 l  Order dtd.506.2001afld t   

2) 4  Copy'of the ordr'dtd. 	
I 

! 	: ,. 	• 	• 	•: 	7•o 12.QOOand25o4o 	O1:..: 	'. :• 	 :. .• • 	. . 	:' '.
oi 

41 	 ti 	' 	 ' 	4 1 

l f07 roadiA referoncc 
 

I 	 I % 	I 	 •'A\. 	j 	 I 	t 	 4 

'Dated :, 25th4 JaflO,2O0l. 
	Your3 fatt1&J'u1lY 

. 	 . . 	 . 	'•.•1 1',I 	L.: i4I4 	
.: 	 • 	 • 	 t'4 	 .' 	 . •:. 	 ' 	 . 	 . 	 . 

I 	

: 	
1 

.. 	 . 4 	 .4 	8 .. ' . 	

. 	

I ,  • 	
• 

( Tapan. umar 	hakrabOrtY) 

t 	_ 	 I 	 AssLstant 

	

t 	JtIIj.? 	 I 	 I. ' 	 Kendrya 1VtdydlaL/a Sangatharz 
4 

4, 	
RotOflal Office,ffLlOhar. 

1 	 41 	 I 	Stichar...788 001. 
• 	• 	:'• 	

,. 	 .4 

S 	
4 

commstoner(4ml,4,",°11 	
for information and, 

1 	 I:
ctl on 

- 	 1 	no coSSaT'L' a. 

20 	DC(Finance),KVS,NeWDe1 	
..4do - 

31i 	
-. do - 

4, 	TM 	
- for zformatiOn.(Th 

' a10 refore1tO18tt0rt7.12 
000,11.12.2000 and 2604.200 1  

• 	 and 25.04.2001). 

I3 

 You are requested to forward the Jetter and orders of the 
othor• officers at KgS,ffQrS. 

	

:03 well as.,A.C.,Calcut.$aat.th.0 	est;Under.ifltimat 	to 

the understgflod. 	 ( 	 l 

5 	1ho AssistantCO 	si 	
, , a1cuttp 	foriformati0fl a 

•• nocessaru:acto.no(T s-.alsorefCrS to:1the'.letter dtd.2604.2001.:j 
and O3O5.200t 0r,njcating,th8 dtay ordcrdtd.25.04.O'.° 

• 	• 	•:.i 	 • 	.• 	. 	 •• •. 	• 	• 	. 	 •? 	. 	•• 	•'' 	
- 	. 	.•. 	 • 

	

I 	 I 

I 	
Chakrabort 

. 	
, 	

- 	I%(2'apan Kumar 	 ll) 

l '

II 	 Assistant 

'4 	 I 	 4 	 rI 	Iendrtya Vidyalaya Sangathan 

It 	 RogionalbOffice,Silc0r 

H 	 :1. 	
:.•: 	Silchar 	786 oOl. 

	

r 	
1. 



34009 (AC) sith Fax 

- 	34339 (AC) Resi. 

•r 	 - 16 	 Phone 	34154 (AO) 
45737 (EO) 

Q j' 
v  N L RI YA \ I D YA LAYA SAN G AT H A N 

5  

I-v 	I.IIL 	 Regiofl3l Offico 

Hospital Road. 

Silchnr - 7flfl001 

• F Nu. 41/2QOCKVS(sR)/ 7 3 	.; 	 ieti16,06s 2001 

02.!?cl P!&. 

The Conuniiener 
Kendriya Vidyals ya Szigathafl, 

oil 

&tb, a Court caeo oa re.423/2000 filml by Sh.Tapmn Kr. 
ChMrjgj%krty t A.8nLvjt1 	 - 

I mm to fmrwrd herewith the rereentQtifl ot Sh. 

Tpn I :( crab 	,Aett.o this QUiCe on the aubject cited 

above,  olongdith a Copy of Order dated 08.06.2001 pae3ed by th 

Hen' t.tft CAT,0UWhat1 Bench in O.A N.423/200. 	urthr 

fleCeE!ary action. 

 Yours faithfully, 

(s.P.BU1U) 
Att.eniseiefler. 

Copy lflwith opy of order dtth8.6.2001 forI .13  ia  
a- - 

11 	The t, c  iaioner(Adntn),KVs(Hqra),Iew D&bi. 

	

. 	The Dy. Cm eioner(Finnce) ,KVS(Hqr) ,Neis thlhi. 

30 	[he r.A.O.(Eett),KVS(Hqre),NeW DXh&. 

4. 	Th 

5, 	The J'O(L&C),KVS(HQRS),New..Delhi. 	. 

	

/60 	0 t,.Ttjpmyj Kr.dhakr. 	y,Aeciotant,KVS(RO)8ilChUlr for 

thl1aaten only.. 	i... 

Aøett,C,rnmiQeiener. 
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Tribenal I 
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•: 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHTI• BENCH 

AT GUWAHATI 

ritemt PetitionNo55/20Q1 

in O.A Na. 423/2000, 

Sri Tapan Kumar Chakraborty 

Petitioner.  

-VERSUS- 

7- 

Sri H. M. Cairae 

Contemner No. 1. 

An affidavit filed on behalf of the Contemner 

1., Sri H. M. Cair 	Commissioner, Kendriya Vidya-' 

laya Sangathan, solemnly affirm and declare as follows 

1. 	That I have been impleaded as C'ontemer No.1 in the 

instant case. A copy of the contempt petition filed by the 

petitioner has been served upon me. I have gone through the 

: 1 	same and understood the contents thereof. Save and e>cept • 

what has been specifically admitted in this affidavit and 

those which are matters of record to the extent the docu 

ments on record Support them all other averments and submis-

sions in the contempt petition may be treated to have been 



-- 

I 

2"- -- 

denied by the-deponent. 

That with regard to the statements mae 	in 

paragraph 1 of the contempt petition the deponent begs to 

submit that he has no intention to disobey the order of -tle--

Hon'ble•C,A..T, The Hon'ble Tribunal have not fixed any t-ime.--

limit for reconsideration of the representation, of,  the  

petitioner for transfer in its judgment dted 5.6.2001 and 

has kept operative the interim Orders dated 7.12.2000- rd'. -

25.4.2001 till the completion of exercise regarding 	osting 	- 

of the petitioner at KVS Regional office, Calcutta. The-post 

for which the petitioner has applied for transfer at Regia-

nal Office, Ca)cutta is still kept vacant with due honour to 

the Han'ble Tribunal's Order---- 	 - 

-- That with regard to the statements made in para-. 

graph 2 of the Contempt Petition the deponent has noO camt 

ments. 

That with regard to the statements made in para - 

graph 3 of the Contempt Petition the deponent begs to submit-------

that - the petitioner on his selection to the post of Assis- - 

tant has joined at KVS, Regional Office Silchar from Regio- -. 

nal office, Patna. The petitioner was working as UDC at KVS --

Regional Office Patna and on selection as Assistant he drew-

transfer benefits from the Regional office, P.atna for join- -: 

:ing the Regional Office, Slichar. Since the petitioner -was -- 



'I 

pressing hard for his transfer from KVS, RU Silchar time and 

again and also opted for Delhi in his application for trans-

fer on reauest, he has been transferred to Ky, RU, Delhi in 

public interest. 

Copy of the application for transfer on request is 

enclosed herewith and marked as nnexure:-1, 

That with regard to statements made in paragraph 4 
the 

and 5 of the Contempt Petition' deponent has no comments. 

That with regard to the statements made in 	ra- 

graph 6 of the Contempt petition the deponent begs to submit 

that forwarding of the Order of the Hon'ble Tribunal to the 

proper authority is a routine work of the sub-ordinate 

office. 

That with regard to the statements made in par-a-

graph 7 of the Contempt petition the deponent begs to submit 

that the case of the petitioner for his posting at Calcutta 

on the basis of the representation so far filed by the peti-

tioner in the year 1999-2000 has been reconsidered by the 

competent authority but the same could not be acceded to'he 

petitioner has been informed vide order No.. F-6-25/74-

KVS(Estt-l) dated 4122001. In fact the petitioner chal-

lenging 	the said order dated 412.2001 preferred 	CA . 

No.487/01 and the said OA is pending disposal before the •. 



-4 ,,  

Honble Tribunal. 

That with regard to the statements made in para 

graph 8 of the Contempt Petition the deponent begs to submit 

that he has never disobeyed the Order of the Hon'ble Tribun-

al at any stage and the contentions of the petitioner is 

baseless and misleading specially relating to the modus-

operandi of the KVS administration, 

That with regard to the statements made in para- 

graph 9 of the Contempt petition the deponent begs to submit 

that he has not issued any order negating the order of the 

Hon'ble Tribunal. 

That with regard to the statements made in para" 

graph 10 of the Contempt petition the deponent begs to 

submit that there is no wil$ful and delibe•rat: violaton 

or disobedience of the Order passed by the Honble Tribunal. 

In fact the judgment and order passed by this Hon'ble Trib-

unal has been implemented. 

That this affidavit is made bonafide and in the 

interest of justice. 	 . 

Verification 



V.,E R I F .1 C A T I. .0 N, 

I, Sri H. M. Cairae, son of V.P. Cairae aged 

about 44 years, presently working as Commissioner, Kendriya 

Vidyalaya Sangathan, New Delhi, do hereby verify that the 

statement made in paragraphs <1 ±j . 

are true to my knowledge and thcse 

made in paragraph 4, are based an 

records. 

And I sign this verification of this the )6day 

of January, 2002 at 	 -. 	 . 	 . 

Place .Neiv 6eat- 

D 

 

Date :6.O'Dl' 	 . 

a 
... 
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IN THE CENTRAL ADMINIF ivri1UNAL.GuwAHTI BENCH 

• AT GUWAHATI 

in O.A No. 423/200.0. 	•• 

Sri Tapan Kumar Chakrabc,rty 

Petitjonr....... 

-VERSUS-. 

Sri D. Singh Bisht 

Contemner No. 2 

An affidavit filed on behalf of the Contemner No.2 

I, Sri DSingh Bisht, Commissioner, Kendriya 

Sangathan, solemnly affirm and declare as follows 	. 	•• 

I. 	
That I have been impleaded as Contemner Na2 in 

the instat,t case. A copy of the contempt petition filed by 

H the petitioner has been served upon ne. I have gone through 

the same and understood the contents thereof. Save and 

except what has been specifically admitted in this affidavit 

and those which are matters of record to the extent the 

oocuments on record Support them all other averments and 

submissions in the Contempt petition may be treated to have 



* 2 - 

been denied by the deponent. 

2. 	That with regard to the statements made 	in 

paraciraph 1 of the contempt petition the deponent begs to 

submit that he has no intention to disobey the order of the 

Hon'ble C.A.T. The Han'ble Tribunal have not fixed any time 

limit for reconsideration of the representation of the 

petitioner for transfer in its judgment dated 5.6..2001 and 

has kept operatjve the interim Orders dated 7.12..2000 and 

25.4.2001 till the completion of exercise regarding posting 

of the petitioner at KVS Regional office Calcutta. The post 

for which the petitioner has applied for transfer at Regio-

nal Office, Calcutta is still kept vacant with due honour to 

the Hon'ble Tribunal's Order, 

That with regard to the statements madein para-

graph 2 of the Contempt Petition the deponent has ncfl corn- 

ments. 

That with regard to the statements made in para-

graph 3 of the Contempt Petition the deponent begs to submit 

that the petitioner on his selection to the past of 	sss- 

tant has joined at KVS, Regional Office Silchar from Regio-

nal office, Patna. The petitioner was working. as UDC at KVS 

Regional Office Patna and on selection as Assistant he drew 

transfer benefits from the Regional office, Patna for join-

ing the Regional Office, Silchar. Since the petitioner was 

A. 
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pressing hard for his transfer from KVS, P0 Silchar time and 

again and also opted for Delhi in his application for trans-

fer on request, he has been transferred to KV, RU, Delhi in 

public interest. 

Copy of the application for transfer on request is 

enclosed herewith and marked as nnexure:*l. 

S. 	That with regard to statements made in paragraph 4 

and S of the Contempt Petition deponent has no comments. 

That with regard to the statements made in para-

graph 6 of the Contempt petition the deponent begs to submit 

that forwarding of the Order of the Hon'ble Tribunal to the. 

proper authority is a routine work of the sub-ordinate 

office. 

That with regard to the statements made in para-

graph 7 of the Contempt petition the deponent begs to submit 

that the case of the petitioner for his posting at Calcutta 

on the basis of the representation so far filed by the peti-

tioner in the year 1999-2000 has been reconsidered by the 

competent authority but the same could not be acceded to the 

petitioner has been informed vide order No. F-6-25/74-

KVS(Estt-1) dated 4.12.2001. In fact the petitioner chal-

lenging 	the said order dated 4.12.2001 preferred 	01 

No.487/01 and the said OA is pending disposal before the 



- 4-. 

Hon'ble Tribunal. 

B. 	That with regard to the statements made in para- 

graph 8 of the Contempt Petition the deponent begs to submit 

that he has never disobeyed the Order of the Hon'ble Tribun-

al at any stage and the contentions of the petitioner is 

baseless and misleading specially relating to the modus-

operandi of the KVS administration. 

That with regard to the statements made in para-

graph 9 of the Contempt petition the deponent begs to submit 

that he has not issued any order negating the order of the 

Hon Dbl e  Tribunal, 

That with regard to the statements made in para-

graph 10 of the Contempt petition the deponent begs to 

submit that there is no wi]Jful and deliberation violation 

or disobedience of the Order passed by the Honble Tribunal. 

• In fact the judgment and order passed by this Hon'ble Trib-

unal has been implemented. 

That this affidavit is made bonafide and in the 

interest of justice. 

Verification ...... 	1 



V E. R I E I C A T I 0 N. 

,~ eLU 
I. Sri D. Singh Bisht, son of 1-k L 

aged about 	years, presently working as Commissioner, Kon- 

driya Vidyalaya Sangathan, New Delhi do hereby verify that 

the statement made in paragraphs 1, 3, S 	4o \ 

are true to my knowledge and those 

made in paragraphs are based an 

records. 

And I sign this verification of this the 	1 day 

of January, 2002 at 	
.. 

Place: Net7 LL2 

 

OPONNT 

Date  
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